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IN THE CENTRAL ADMINISTRATIVE kREAUNAK TRIBUNAL_
’ AHMEDABAD BENCH
0O.A. No. 171 OF 1992,
HLATRRL .
DATE OF DECISION  22.06.1992,
National Union of postal Emplovyees Petitioner
ghri J.C.Pandya, (Party in person) Advocate for the Petitioner(s)
Versus
Union of India and Ors, Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
\
CORAM :
The Hon’ble Mr. R.C.Bhatt s Judicial Membe r

The Hon’ble Mr.

Whether Reporters of local papers may be allowed to see the Judgement ?

To be referred to the Reporter or not § ¥

Whether their Lordships wish to see the fair copy of the Judgement ? “

Whether it needs to be circulated to other Benches of the Tribunal 2><
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National Union of postal

Emp loyees, Class III,
through its Circle Secretary
Shri J.C.Pandya

Shri K.C.Modi, Sub postmaster,

0.N.Gu«C. Colony, Ankleshwar. ...Applicant.

( PARTY IN PERSON )

Versus

1. Union of India through
the Director General
Department of Post,
Ministry of Communication,
Parliament Street,

New De lhi .

2. The Chief post Master,
General, Gujarat Circle,
Ahmedabad.

3. The post Master General,
Vadodara Region,

Vadodara. .+ .Respondents.

( Advocate 3 Mr.Akil Kureshi )

ORALJUDGMENT
Q.A, NO, 171 OF 1992,

Date : 22/06/1992,

Per : Hon'ble Mr.R.C.Bhatt : Judicial Member

Mr.J.C.Pandya, Circle Secretary of the
applicant's association present., Mr.Akil Kureshi

learned advocate for the respondents, present,

This application under Section-19 of the
Administrative Tribunals, Act, 1985, is filed by the
National Union of postal empiOyees Class - III, through
it Secretary Shri J.C.Pandya and one employee
Mr.K.C.Modi, Subp Postmaster, 0.N.G.C. Colony,Ankleshwar,

seeking the relief that the respondents be directed

...3.1



to grant the Tribal allowances to the staff working in
Post Offices at the rate of Telephone department.

It is the case of the applicants, as pleaded in the
application that the Government of India, Ministry of
Finance and Department of Expenditure, Offiée Memorandum
No.20022/2/86-EJV, dated 23rd September, 1986, directed
that &ll Central Government employees working under the
area, mentioned in that circular are eligible for the
payment of the Tribunal allowance., The applicant's
Secretary who is present, has produced at Annexure-A/2,
the copy of this O.M. dated 23rd September, 1986,

The prayer of the applicants is that the employees of
the postal department who are Central Government employees

posted in Tribal Talukas/pockets of Gujarat State, as
mentioned in Annexure-A/1 and A/2, to the Said 0.M. should
be paid the tribal allowance per month as mentioned
therein. The applicants have also produced at Annexure-
A/5, the decision of this Tribunal in the case of

Shri M.N.Chauhan and 71 ors. Divisional Secretary,All
India Telegraph Engg. Emp. Union, Versus Union of India
and others, in 0.A./761/88, decided on 4th January,1990,
in which this Tribunal directed the respondents to make

the payment according to the said Office Memorandum.

The respondents have filed teply, contending
that the Tribal-Area Compensatory Allowance is payable
to the staff working at pPost Offices situated in Tribal
Areas declared by the Government of Gujarat from time
to time. The Government of Gujarat has declared Anklesh-
war as tribal po&ket area and the list of villages:

covered under the Tribal pocket of Ankleshwar has been

received from the Collector of Bharuch District.

...4...



-4 -

- According to the respondents, Ankleshwar town itself
Pk’whiah is not in Tribal area and therefore, the Staff
" of that YEfice can not be considered. The applicant's
Secretary submitted that the applicants do not press
for the tribal allowances $8 the staff of Ankleshwar,
LSG Post Office but claims only for the post Offices
situated xR at Ankleshwar K.E., Ankleshwar G.I.D.C, and
Ankleshwar 0.N.G.C. only. Learned advocate for the
respondents submitted that the respondents be directed
to consider the applicability of this Office Memorandum,
to théseapplicants and to take decision on it within
r two months and if this Office Memorandum applies to them,
the respondents be directed to make payment according to

that Office Memorandum. Hence the following order

ORDER

" The application is allowed partly. The
respondents are directed to take decision regard =
ing the claim of the applicant's emp loyees
serving in post Offices in Tribal area/Pocket as
per Government of India Ministry of Finance and
Expenditure, New Delhi, No.20022/2/86=-EJV, dated
23rd September, 1986, within two months from the
date of receipt of this order and if this Office
Memorandum is applicable to the employees for the
Post Offices at Ankleshwar I.E.,Ankleshwar GIDC,

and Ankleshwar 0.N.G.8, in State of Gujarat, the

respondents to make the payment of Tribal area

O..S...
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allowances to them, ®ccording to the

saild Office Memorandum within two months

}
{

thereafter. The application is disposed of

accordingly. No order as to costs.

M/\/\
( ReCosBhatt )
Member (J)

AIT
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OCffice Regort

CRDER

(9)
12.10.92

akil fureshi st

Registry has Bl

the acplicant.

30th November,

original order.

(RoCeBhatt)
Member (J)

served on the o

The original respondents have filed

Hesia 305/92 for extension of time. lir.

ates that notice has been

riginal applicant. Notice

issued to the original applicant by the

S0 been ser ed. None for

We have heard the councel

in M.A. In view of the submission made

we allow the M.Ae. and granted time till

1992 tu comply with the
laAa 1s disposed of,
Q~/1
=

(NeVsKrishnan)
Vice Cheirman
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Date § Office Report ﬁ ORDER
° c o | i
; g |
(9) : | The original respondents have filed
12,1092 f

: jMeAs 305/92 for extension of time. Mr.
| %Akil Kureshi states that notice has been
gserved on the ofiginal applicant. Notide
gissued to the original applicant by the
Registry has Blso been served. HNone for
the applicant. We have heard the counsel
in M.A. In view of the submission made
e allow the M.A. and granted time till
30th November, 1992 to comply with the

priqinal order. M.A. is d15posed of.

(ReCeBhatt) (NeVe.Krishnan)
Member (J) Vice Chairman

vtC.




